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Right to infoRmation and e-goveRnance 
By- Ravi Kumar 

Abstract 
“In the darkness of secrecy, sinister interest and evil in every shape, have full swing. Only in 

proportion as publicity has place can any of the checks, applicable to judicial injustice, operate. 

Where there is no publicity there is no justice.” 

-Jeremy Bentham 

“Transparency is the key to good governance and e-governance is the only effective way of 

transparent governance.” 

-Narendra Modi 

 

The growth of technology has spurt a new era of development, economic growth and has potential 

to offer solution to archaic and incurable problems which existed in society at large. The 

development in the Information & Communication Technology has played a major role in the 

reinvention of the government system and has made it easy for the government to serve the needs 

of the different sections of the society. 

Right to Information Act, 2005 has fast-tracked the democracy of the country by ensuring the 

effective implementation of ideals like accountability, transparency, freedom of speech and 

expressions etc. Armed with RTI, people has access to the records of Central as well as State 

Government, which is one of the most revolutionary legislative step to place India higher in the 

list of the most advanced nations. Hence for the effective implementation of RTI Act, E-

Governance ensures seamless flow of information to the citizens ensuring the other fundamental 

rights such as Right to Privacy. 

This paper tries to point out the importance of RTI in bringing transparency and accountability in 

working of public authorities and the role of e-governance in aiding the RTI Act in its efficient 

functioning. 

 

Keywords- Technology, Right to Information, E-governance, Fundamental Rights, transparency, 

accountability 
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Introduction 

Good governance always includes transparency of laws and procedure and hence insures both i.e. 

the knowledge of the laws and procedure is within the reach of the people as well as these are 

implemented quickly and smoothly. This makes it hard to carry out good governance in the 

developing countries like India, where a number of people are either educationally or socially 

backward or both. This makes it difficult for the government organizations to provide information 

to each and every citizen. Hence the use of Information and Communication Technology (ICT) is 

one of the best ways to tackle such problems and it can be done through E-Governance. 

E-Governance is basically the use of ITC to provide service and empower information by the 

government to its citizens directly at their doorsteps, increase their role in decision making and 

work for a more transparent, accountable and responsive government. Hence to provide 

information to people in India, Right to Information1 plays an important role in ensuring a good 

governance through E-Governance.  

Right to provide and gain information is a part of speech and expression guaranteed by Art. 19(1) 

(a) of the Constitution of India. Subsequently, Information Technology Act, 2000 and Right to 

Information Act, 2005 were passed by the Indian Parliament in pursuance of the fundamental right 

of citizen i.e. right to information and hence to ensure a greater success of democracy in the 

country. 

Hence it can be said that the RTI Act is a way to establish good governance in the country by 

ensuring transparency and accountability in the government system and processes and E-

Governance is the way of effective implementation of RTI Act by making the use of the advance 

communication and information technology.  

Hence this research gives a broader preview of the effective implementation of RTI through E-

Governance and also looks upon its pros and cons and provides for the solutions to the certain 

problems which may hinder or obstruct the path to good governance and ultimately to the 

development of the country. 

 

 

                                                           
1 Article 19(1)(a), The Constitution of India. 
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A Brief Concept of E-Governance 

The ‘E’ in E-Governance stands for ‘electronic’ which relates to the telecommunication 

technology while ‘Governance’ relates to safeguarding the rights of the people of the country. 

Hence E-Governance means to safeguard the rights of the people through the use of technology. 

The World Bank has defined e-government as-  

“Government-owned or operated systems of information and communications technologies (ICTs) 

that transform relations with citizens, the private sector and/or other government agencies so as 

to promote citizen empowerment, improve service delivery, strengthen accountability, increase 

transparency, or improve government efficiency”.2 

 The objectives of E-Governance are as follows- 

 To provide information to all – An informed society is an empowered society keen to its 

development. Empowered and informed people make a Government responsible. So 

providing the information of the Government system and public importance to all the 

citizens is one of the basic objective of E-Governance. 

 Systematic online organization of documents within local and state authorities- 

The government departments may upload and maintain their data online on their websites 

which could be accessible to the citizens of the country. This way various departments can 

work for the effective implementation of E-Governance. 

 Enhance the relationship between the government and the citizens- Practically in any 

country, the Government and Citizens do not have a healthy interaction. Hence, citizens 

have a very negligible role in the effective functioning of the government. E-Governance 

establishes a feedback framework, to ensure an active participation from the citizens in 

conveying their problems to the government. 

 To ensure a transparent government- E-governance aims at making all the governing 

system and process transparent by giving access to the citizens to all the government data 

and information which includes the decisions, rules, procedures and policies of the 

Government. 

 To make the Government an accountable one- In a democracy, the government is 

responsible and answerable to its citizens for every act and decision taken by it. E-

                                                           
2 World Bank, LAC PREM – “Issues Note: E-Government and The World Bank”. November 5, 2001 
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Governance would bring more accountability to the governing system by bringing 

transparency in the government and making the citizens informed one. 

 To make the Governance cheaper- E-Governance also aims to reduce cost of governance 

by cutting down on expenditure on physical delivery of information and services. It also 

does away with the physical communication thereby reducing the time required for 

communication while reducing cost. 

 To get faster response from the Government– Normally the Government takes long to 

reply to people's queries and problems. E-Governance aims to reduce the reaction time of 

the Government to the people's queries and problems, because problems are basically 

Government's problems as Government is for the people. 

Hence with these many broad aims, E-Governance has achieved a lot of them.  

 The major impacts of E-Governance in India are- 

 Speedier communications- E-Governance means the use of electronic technology by the 

government for the welfare of the people of the country. Electronic technologies helps in 

better and faster communication due to which any policy, or scheme would be easier to be 

accessed by the people.  

 Transparency in the governing system- Transparency is the basis of democracy. Lack of 

transparency would make it difficult for citizen of a country to get information about the 

policies of the Government which would make it easier for wrong doers to hide the wrong 

deeds done by them form the eyes of the citizens. But, with the use of ICT, all the 

information of each and every policy will be directly available to the citizens, hence 

strengthening democracy. 

 More Accountable Government- Accountability means the liability of the government to 

be answerable to the people of the country. Hence, once the transparency is achieved the 

government will automatically become accountable. 

 Reduction in Cost- For the implementation of various policies and schemes of the 

government, a lot of fund is spent on hard records like files, papers, printers etc. But with 

the use of Internet the government have been able to save these expenditures, which can 

be further used for other developments.  
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Introduction to Right to Information in India 

The term ‘information’ is derived from two Latin words i.e. ‘Formation’ and ‘Forma’ which means 

giving shape to something and forming a pattern respectively.3 Information is something that 

enhances our awareness, adds new things to our knowledge and removes the vagueness of our 

ideas.4 Hence every person has a basic right to be informed. 

If we don’t know anything thing about the functioning of the government, we can neither express 

any opinion nor can provide any feedback. Democracy works on the idea of Citizens the ultimate 

source of governance. Hence, for effective implementation of democracy, the freedom of the press 

is an essential element and a free press ensures that the citizens of the country are informed about 

all the activities of the government. Thus, the Right to information of citizens is paramount. 

The right to get any information held by government agencies is considered as right to demand 

any information from the government departments and it is derived from the right of freedom of 

expression to “seek and receive information,” and is recognized worldwide as a human right5. 

Right to Information, in India, is derived from our fundamental right of freedom of speech and 

expression under Art. 19 of the Constitution. It was in a landmark decision of Bennett Coleman 

and Co. v. Union of India6 that the Hon’ble court held the right to information to be included in 

the fundamental right within the right to freedom of speech and expression guaranteed by Art. 19 

(1) (a).   

 Background of RTI in India 

India’s RTI Act is generally claimed as one of the world’s best law with an excellent 

implementation track record. Historically, disclosure of information held by public 

authorities in India was governed by the Official Secrets Act (1923) enacted during the 

British rule.7  

                                                           
3 Vol-1, Rajib Bhattacharyya, ‘An Indian Perspective of Right to Information And its Application’, International 

Journal of Research (IJR), Issue-5, June 2014. 
4 ‘Right to Information- National Documentation Centre On Mass Communication, Research, Reference And 

Training Division’, Ministry Of Information And Broadcasting, available on-
Http://Www.Rrtd.Nic.In/Right%20to%20inf ormation.Html 

5 Universal Declaration of Human Rights (UDHR), Article 19. 
6 AIR 1973 SC 106 
7 Supra at Note 3. 
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In India, during Lok Sabha Elections of 1977, first time information was given attention as 

a number of people stood against the suppression of information, press censorship and abuse 

of authority by the then government during the Internal Emergency of 1975-77. 

In 1986, the Hon’ble Supreme Court in a landmark judgment in Mr. Kulwal v/s Jaipur 

Municipal Corporation8 held that Freedom of Speech and Expression provided under 

Article 19 of the Constitution clearly implies Right to Information as without information 

the freedom of speech and expression cannot be fully used by the citizens. 

Then in 1989, the then Prime Minister V.P. Singh, in his first broadcast to the nation in 

December 1989 said, 

“We will have to increase access to information. If the government functions in full public 

view, wrongdoings will be minimized. To this end, Official Secrets Act will be amended and 

we will make the functioning more transparent. Right to information will be enshrined in our 

Constitution.” 

Despite such strong promise by the PM, transparency and openness in the government system 

could not be gained due to the early fall of his government. 

Then it was in 1994 when ‘Mazdoor Kisan Shakti Sangathan’ (MKSS), which was an 

organization working for worker’s rights, started a small campaign for Right to Information 

through which they demanded the information concerning development works in rural 

Rajasthan. This movement was such a success that it resulted in the government of Rajasthan 

enacting a law on Right to Information in 2000. 

After that in 1996, in order to get an all India legislation on Information Rights, National 

Campaign for People’s Right to Information (NCPRI) was founded.9 

Later in 1997, Tamil Nadu became the first Indian State to have passed a law on Right to 

Information. 

Due so much efforts and involvement of so many organizations for Information Rights, the 

government was forced to introduce the Freedom of Information Bill, 200010 in the 

Parliament. The Bill remained pending for about two years on the floor of the parliament and 

                                                           
8 1987 (1) WLN 134 
9 Vol. 1, Shalini Singh ‘Promoting e-Governance through Right to Information: A Case-study of India’, 

International Journal of Scientific & Engineering Research, November-2010. 
10 THE FREEDOM OF INFORMATION BILL, 2000, Available at- 

https://www.humanrightsinitiative.org/programs/ai/rti/india/legislation/foi_bill_2000.pdf 
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was finally passed by the parliament on 4th December, 2002 and received the assent of the 

President of India on 6th January, 2003. 

Meanwhile, instead of waiting for a central legislation, half a dozen states have enacted their 

own laws on right to information (RTI Act). These include Goa (1997), Tamil Nadu (1997), 

Rajasthan (2000), Maharashtra (2000), Karnataka (2000) and Delhi (2001).11 

Finally in 2004, a National Advisory Council was appointed by the UPA government to keep 

a check on the implementation of government schemes and advise government on policy and 

law. In its report, NAC recommended changes to the existing Freedom of Information Act, 

2002. Subsequently, the Right to Information Bill, 2004 was presented in parliament as 

applicable only to the Union Government. However, the Bill faced protest from the civil 

society as they thought that the most of the information required by the general public was 

related to the state governments. After heavy lobbying by NCPRI and other organizations 

the Right to Information Act, 2005 [RTI Act] was passed with 150 amendments.12 

 Objective of RTI 

The basic objective to enact the Right to Information Act is the empowerment of the citizens, 

promotion of transparency and accountability in the working of the Government system, 

curtail corruption, and get the real meaning of democracy in the governance of the country. 

An informed citizenry will be better equipped to keep necessary vigil on the instruments of 

government and make the government more accountable to the governed.13 

 

 

 

 

 

 

 

 

                                                           
11 Supra at Note 3. 
12 Right to Information Act, 2005, Available at- https://rti.gov.in/rti-act.pdf 
13 What is Right to Information, available at- https: // righttoinformation. Wiki/guide/applicant/fundamental-facts-

about-rti 
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The Relationship between RTI and E-Governance 

The RTI Act, 2005 is considered to be one of the most advanced and effective RTI legislations in 

the world. However, Right to Information cannot succeed if the access to the important public 

information is limited only to literate, high class. In this context, the RTI can be seen through two 

facets: 

 Access to general information such as the information that governments and others make 

available, for example concerning entitlements and benefits; 

 Access to specific information such as individual files, services or decisions made by 

officers. 

It is only through E-Governance that both the Right to Information under 19(1)(a) and the Right 

to Know under 21 of the Constitution of India made to be implemented effectively for the welfare 

of the people. In this context the use of E- Governance for strengthening the RTI implementation 

is mutually beneficial. It is specially to be mentioned that the RTI act, is India’s first law and 

perhaps the only law in the world that obligates governments to take up E-Governance as provided 

in Section 4 (1) (a).14 Hence it can be said that E-Governance is the bloodline for the effective 

implementation of RTI Act in the country. 

In the pursuance of E-Governance, digitalization of all the government departments would help in 

establishing an effective response system to the information needs of the citizens. In the first phase 

of E-Governance, all the public institutions would connect to the internet and the information 

would be distributed online. This will be facilitated by the Right to Information Act, 2005 (RTI) 

and this has been developed as a basic feature of all public services where type of service and 

service provider details are made available in a proactive manner. This information is also being 

integrated for citizen access through the National and State Portals which provide basic 

information on Government programs and services. Web presence of departments can provide 

even basic and static information to access to the government databases, rules, procedures, 

documents, policies etc. using the help features and site maps.15 

The right to impart and receive information is a part of the right to freedom of speech and 

expression guaranteed by Article 19(1) (a) of the Constitution of India. It is a Fundamental Right 

                                                           
14 Supra at Note 9. 
15 ‘Act still effectively remains on the statute books’. Available at- https://www.financialexpress.com/archive/Act-

still-effectively-%20remains-on-the-statute-books-/170409/ 
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of the people to use the best means of imparting and receiving information. Though the State is 

not only under an obligation to respect the Fundamental Rights of the citizens, but also equally 

under an obligation to ensure conditions under which the Right can be meaningfully and 

effectively be enjoyed by one and all. Freedom of speech and expression is basic to and indivisible 

from a democratic polity. However, the right under Art. 19(1) (a) is, available only to the citizens 

of India and non-citizens only have right to know under Art. 21 of the Constitution of India. 

Recognizing the right to information (RTI) of “citizens” of India, the IT Act, 200016 and RTI Act, 

2005 have been enacted.  

There are a number of provisions of the IT Act, 2000 which are concerned for bringing 

transparency in the government system through e-governance: 

Section 4: Legal recognition of electronic records. 

Section 5: Legal recognition of digital signature. 

Section 6: Use of electronic records and digital signature in governmental dealings. 

Section 7: Retention of electronic record for certain period. 

Section 8: Establishment of electronic gazette. 

However, these provisions provide only a non- absolute right to claim a sound e-governance 

base.17 

The RTI Act, if implemented properly, could prove a boon for the effective working of the E-

Governance because the required information can be asked for and provided by using the E-

Governance base quickly. The Act also has a progressive approach and demands for the 

implementation of ICT in order to efficient storing and distribution of information. It has been 

emphatically stated in the Act that, "All public authorities maintain all its records duly catalogued 

and indexed in a manner and the form which facilitates the right to information under this Act and 

ensure that all records that are appropriate to be computerized are, within a reasonable time and 

subject to availability of resources, computerized and connected through a network all over the 

country on different systems so that access to such records is facilitated."18 

The RTI Act has a special provision for proactive disclosure of information from public authorities. 

The Act says that "it shall be a constant endeavor of every public authority…to provide as much 

                                                           
16 The Information Technology Act, 2000, Available at- 

https://indiacode.nic.in/bitstream/123456789/1999/3/A2000-21.pdf 
17 Section 9, IT Act,2000 
18 Section 4 (1) (a), RTI Act, 2005 
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information suo motu to the public at regular intervals through various means of communications, 

including internet, so that the public have minimum resort to the use of this Act to obtain 

information."19 

This sort of arrangement will definitely help in establishing a better state-citizen relationship. It 

will further, result in bringing transparency in governmental functioning as the RTI Act is 

providing right to citizens to ask for matters pertaining to governmental functioning. It is also 

recognizing use of e-governance as a tool for efficient functioning of the Act and hence ensuring 

effective steps towards the development of the country. 

 The scope of ICT support would include: 

 Setting up of a specialized website (http://rti.gov.in) for centralized repository of proactive 

disclosure of documents of various Public Authorities under Central & State Governments. 

 Development of Portal Service for uploading of the documents by the concerned Public 

Authorities. 

 Directory Service of Public Authorities, Public Information Officers, Appellate 

Authorities, Chief Information Commissions etc. 

 User friendly mechanism for search and access of information by citizens round the clock. 

 Work flow application for on-line submission of requests for information/ appeals/ 

complaints and their follow-up. 

 Workflow application for Monitoring of status of requests, appeals, complaints etc. 

 Repository of the requests that have already been answered in a way that is searchable by 

the citizens.20 

 

 

 

 

 

                                                           
19 Section 4 (2), RTI Act, 2005 
20 http://www.nisg.org 
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Implementation of RTI through E-Governance 

The strategy for implementing the RTI can be through use of E-Governance. The ultimate 

objective of the initiatives would be to improve the information regime and information retrieval 

system and also to reorganize the information available for easier access to citizens.21 In addition 

to the full implementation of RTI Act following initiatives can be taken: 

 Right to Information Centre 

The RTI Act puts a number of obligations on the public authorities implementing this Act. 

In accordance with section 4 (1) (a), all records should be duly catalogued and indexed in a 

manner and form which facilitates RTI. Some efforts can be taken as open shelf system, 

modernization of office infrastructure making it more citizens friendly. All records 

appropriate to be computerized should be computerized. All branches of offices should be 

interconnected. Significantly, proactive display of critical information at the cutting edge of 

administration should be done in accordance with section 4 (1) (b) of RTI Act. Computerized 

display boards should be put for all tasks being performed. 

It includes: 

 Significant data relevant to that region: It will include brief data on the region, its 

administrative machinery, demography, land use, agriculture, forest, health, 

economic and other socio-economic infrastructure. 

 Procedures for getting various kinds of licenses: Documents required, officials 

concerned, conditionality and procedures, etc. for making various kinds of licenses. 

 Check list for registration and transfer of vehicles: Formalities in a check list format 

for registration, transfer, hypothecation, alteration, passing, etc. Of various kinds of 

vehicles should be displayed. 

 Schedule of fees for various works: Fee schedule and rates of taxes for various 

licenses, registration of vehicles, arm licenses, etc. 

 Procedures for various kinds of certificates. Formalities for getting various kinds of 

certificates should be displayed. 

 Identity Cards: Important information pertaining to elections and electoral photos 

identity cards. 

                                                           
21 Right to Information Act-A legal tool against India’s Cyber-divide’ – Informatics, January 2009 issue 
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 Public Information Kiosk 

A Public Information kiosk or PIK should be set in conjunction with the Right to Information 

centre for enabling people to exercise their RTI in a meaningful and transparent manner. 

Application forms for seeking information or for inspecting any records as per Rule 3 of RTI 

rules, 2006 should be made available through this Kiosk. Information and Inspection 

registers should be computerized as per Annexure I and II of RTI rules. Periodical rules of 

RTI from PIOs should also be computerized. Within this kiosk, a computer should be 

installed and staff should be deployed to facilitate user interface. The public can visit the 

kiosk for obtaining information about any task performed. E-Pramana or computerized 

certificates facility should also be introduced to digitize certificates of various kinds issued 

through the offices. Interested users can get the requisite details of these documents and can 

check the authenticity of documents and certificates. This is of great use especially to check 

the malpractices. Integrated case filing and monitoring system of the E- Court should be 

linked to the Public Information Kiosk. 
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Vision and prospects 

In a billion plus population even if one RTI application is filed per thousand households (a 

household being presumed to be consisting of five citizens) the number of applications comes to 

be more than 200,000. Imagine the wasteful-man-hours saved by tapping the word- 

processing/scanning/photocopying done by so many applicants into the workflow of a practical 

regime of Right to Information thus envisioned:22 

Our ‘Vision’ and ‘mission’ will get accomplished once: 

 Every Village panchayat will get one commercially viable one Public Call Office (PCO) 

converted into an RTI savy Cyber cafe (RCC) with an NGO to hold hand. 

 A citizen knows which PCO to call/visit to file his RTI application the RTI fee either paid 

with the cost of the call or with the user charge for using the PCO- cum-RCC. 

 The status of an RTI application is only an SMS away. 

 The voluntary as well as mandatory disclosure is comprehensive enough to make it possible 

for PCO-cum-RCC to cull out necessary information and supply without many needing to 

file an RTI application. 

 The records of the public authorities are duly catalogued, indexed, computerized and 

connected through a network all over the country so that access to such records is 

facilitated.23 

 

 

 

 

 

 

 

 

 

                                                           
22 CHRI: Commonwealth Human Rights initiative website- 

http://www.humanrightsinitiative.org/programs/ai/rti/india/st ates/jharkhand.htm 
23 Kaushik, P.D. (2004). E-Governance: Government Initiatives in India, in Bibek Debroy, Agenda for improving 

Governance, Academic Foundation in Association with Rajiv Gandhi Institute for Contemporary Studies, New 
Delhi. 
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Working of C.I.C. - A Result of E-Governance 

The Central Information Commission has been constituted with effect from 12-10-2005 under the 

Right to Information Act, 2005. The jurisdiction of the Commission extends over all Central Public 

Authorities.24 The commission has power to adjudicate the Second Appeals and Complaints under 

RTI Act.25 

As CIC works at central level, it gets appeal against RTI from all over the country. During the 

process of adjudication, the presence of both the applicant as well as the responding officer, also 

called Central Public Information Officer, should be there. Since CIC has its office in Delhi, it is 

easy for the people nearby to walk to the office for the hearings but what about the people residing 

in any faraway state? This problem was tackled with the use of ‘Video-Conferencing’. 

This use of video conferencing for the hearing of the cases is one of the best example of effective 

implementation of E-Governance in the country. 

Secondly, when the people of the country got the Right to Information Act, 2005, there were a 

number of RTIs being filed and this number kept on increasing. Subsequently there were a number 

of appeals to be heard by the Commission. Since the Commission worked on the bases of hard 

files, it was a time costing process and the appeals remained pending. This created a lot of burden 

on the Commission. 

Finally, another initiation towards an effective implementation of E-Governance was taken i.e. 

‘Digitization of CIC’. This digitized all the case files and resulted in a speedy working of the 

Commission and the cases got disposed quicker. 

Hence it can be said that the Central Information Commission is one of the best examples of 

implementation of RTI Act through E-Governance.  

 

 

 

 

 

 

                                                           
24 https://cic.gov.in/introduction 
25 Section 18, RTI Act, 2005 
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Challenges Faced and Ways Out 

Though the RTI Act has been one of the most effectively implemented legislation in India but it 

also could not escape the drawbacks in its implementation due to still developing conditions of 

India. Some of them are- 

 Huge level of pendency of cases both at national as well as state levels- This problem can 

be said as an inevitable one as the same problem has been faced by Indian Judiciary for 

such a long time. However, the Information Commissions are working their level best to 

reduce the pendency. The digitization of Central Information Commission conducted 

recently is one of such example.  

 Non-imposition of penalties – data supplied by 20 commissions shows that penalty was 

imposed in just 2.4% of the cases disposed of.26 To overcome this the RTI Act could have 

made more provisions for the imposition of the penalties. 

 Threat to RTI Activists- A number of RTI activists has been killed, harassed, exploited or 

threatened for their RTI application.27 The killing of RTI activist may be due to provision 

of abatement of an application present in the RTI Act which says that, 

“The proceedings pending before the Commission shall be abate on the death of the 

appellant”.28  

This provision needs to be amended as soon as possible in order to ensure the security of 

the RTI activists and to ensure law and order in the country. 

 Laxity by public authorities in publishing information- This problem may has been 

prevailing due to the unsystematic storage of the information in the government 

departments. Hence the only solution to this may be the digitization of all the departments 

in order to get easy access to the information. 

These were the some of the problems being faced due to the RTI Act, but what about the challenges 

faced in implementation of E-Governance. E-Governance, for a developing country like India, has 

been on an easy task to accomplish. In this era of technology, a number of people are using internet 

                                                           
26 Sharat Sabharwal, Hamstringing the RTI Act, The Hindu, Available at- https://www.thehindu.com/opinion/op-

ed/hamstringing-the-rti-act/article25230039.ece 
27 Christophe Jaffrelot, Basim Nissa, ‘It’s Lonely on the Ground’, Available at- 

https://indianexpress.com/article/opinion/columns/its-lonely-on-the-ground-4827124/ 
28 Section 24, RTI Act, 2005 



Right to Information and E-Governance 

19 | P a g e  
 

via computers and mobile phones. In the context of India, there is still gap arising between users 

and non-users; it is because of language barrier, inadequate infrastructure in rural areas, etc.29 

To overcome this problem, first of all the government would have to increase the literacy rate 

which is nearly 65% at present and then look forward for providing a proper infrastructure in order 

to ensure that the benefits of RTI Act can be enjoyed by even the last person in the queue. 
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Conclusion 

With its functioning for over a decade, the RTI Act has given us enough experience to hold a 

public debate on making it more effective. It has made the process of accessing information more 

of easy casual way rather making it one of the other formal right enforced against the State. In the 

response of this, people of India has been making the best use of this blessing but still a large 

section of the Indian population is even unaware of the existence of any Act of such type. This 

problem can only be tackled through E- Governance. 

We know that the concept of e-governance is evolving in Indian day by day and has already 

achieved so much. We also see its requirement for transparency and accountability on the part of 

government and at the same time it is also a toll to increase the participation of people in policy 

making by empowering them with the right information at right time. Implementing the Act 

through E-Governance has been in process and has also been effective to much extend. 

The RTI Act has been such a success because it is the first time in the history of independent India, 

there is a law which casts a direct accountability on the officer for non-performance. If the 

concerned officer does not provide information in time, a penalty/fine can be imposed on the 

concerned officer and this fine is deducted from the officer’s personal salary. Hence it has forced 

government officers to work sincerely for the welfare of the people of India. But at the same time, 

the Act has also faced so many challenges and obstacles from the notorious sections of the society. 

Furthermore, the penetration of internet, telecommunication services in India has increased in the 

last decade and this gives a ray of hope to the citizens of India to fight with the long persisting 

problems of poverty, corruption, regional disparity and unemployment. But at the same time, due 

to slow pace of project completion, red-tape and resistance from the side of government employees 

and citizens too has not given the desired result. 

Therefore it is the duty of the government to bring in action the latest technology to aid the 

governance and take it even to the last, under-developed, hopeful rural area of the country which 

has waited so long after the independence to see the rising sun of development and enhance the 

vigilance of the country to ensure proper law and order so that no other RTI activist gets his/her 

life in danger and hence accomplish the purpose of the Act as well as the Indian Constitution. 


